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O CUSTOMS, EXCISE & SERVICE TAi( APPELLATE TRIBUNAL
NEW DELHI

COURT NO. II

Custom Appeal No. 201 of 2007-Cust. Br.

“(Arising out of Order-in-Appeal No. 89/Cus/Appl/DLH-IV/2006 dated
11.1.2007 passed by the Commissioner of Customs & Central Excise
(Appeals), Faridabad)

M/s Om Sairam Trading Co. Appellant
Vs.

CC, Faridabad Respondent

Appearance

Appeared for Appellant : Shri A.K. Mishra, Consultant

Appeared for Respondent: Shri Sansar Chand, DR
Date of Hearing: 9.7.2009

CORAM: HON'BLE MR. D.N. PANDA, JUDICIAL MEMBER
HON'BLE MR. RAKESH KUMAR, TECHNICAL MEMBER

@ y\g\/\ Order No(‘//gﬁﬁdated .............

-~ Per D.N. Panda :

The limited issue in this Appeal is whether contemporaneous

evidence gathered by Revenue should be confronted to the
o Lead by _

Appellant ~ _  defence. Ld. Counsel Shri A.K. Mishra submits that
there was no difficulty for the Appellate Authority to confront the Bill
of Entry No. 220 dated 24.1.2006 and Bill of Entry No. 481256
dated 19.1.2006 for appropriate answer by the Appellant following

principles of natural justice. Therefore the matter should go back to



2 C/201/07

Id. Appellate Authority below for confrontation of the
contemporaneous evidence as above and dispose the matter in

accordance with law.

2. Ld. DR Shri Sansar Chand agrees that there is
contemporaneous evidence used against the Appellant and also
agrees that there was no confrontation of the documents above for

the difficulties of the Appellant.
3. Heard both sides and perused the record.

4, Appreciating that the aforesaid issue was only bone of
contention of both the sides. It would be proper to remit to the Id.
Appellate Authority below to grant fair opportunity of hearing
confronting the Bill of Entries aforesaid to the Appellant and
considering entire pleading of the Appellant, reasoned and speaking

order shall be passed in accordance with law.

5. In the result, the impugned order is set aside by way of

remand.

(Dictated & pronounced in open Court)

(D.N. PANDA)
JUDICIAL MEMBER

(RAKESH KUMAR)
TECHNICAL MEMBER
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